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Centrai Administrative Tribunai -~
Principal Bench, New Delhi.

OA-2796/2004
MA-2314/2004

New Delhi this the 20" day of December, 2006.
Hon'ble Shri Shanker Raju, Member(J)
1. Sh. Subash Dnar

Sfo Sh. Ram Maresh,
Gangman under ADEN/Jind.

1o

Sh. Rajinder Kumar,

Slo Sh. Jhahoo La
Gangman under

Assit. Divisional Engineer,
Norihern Raltway, Jind.

¥
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. Sh. Sajjan,
Sfq Sh. Ram Charan,
Gangman under Assii.
Divisional Engineer,
Northern Railway, Jind.

Sh. Bam Laj,

S/0 &h. Ghan Sanai,
Gangman undser Assit.
Divisional Engineer,
Northern Railway, Jind.
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Sh. Ram Dhani Ram,
S!c Sh. Parnoe Ram,
Gangman under Asstt.
r_nﬁineer \!cﬁ:';em Rallway,

&

&

Shri Om Parkash,
Sta 8h. Jaspati Chauhan,
Gangman under Asstt.

e

Divisionai Engineer,
NOTUNermn Raiway,
1

ind. Applicants

ooen

{(Present . None)

Versus
1. Union of india through
Gé; eral Manager,
Mortharn Raibeay,
L/ Baroda HGLQ::Q
pew Deihi.
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Diwt. Raiiway Manager,
Norihern Railway,
State Eniry Read,
New Deilhl.
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Divl. Supdt. Engineer I,
Norithemn Railway,
Siate Entry Read,
MNew Delhi.
4. Asstt. Divi. Engineer,
Narthern Railway,
Jind.
5. Divl. Accounts Officer,
Northein Railway,
DRM Office, New Dethi. .... Respondents

{through Sh. Rajender Khatier, Advocate)

Crder {Oral)

Applicants, wno had been accorded temporary stafus and
thereafier reqularized seek arrears of salary on the basis of several
decisions rendered including one in CP-380/2003 in OA-269/2003
{Subash Dhar & COrs. Vs, UG &Ors.).

2. It is stated on behalf of the respondenis that it would be difficuit for

thern to bring the records and verify. It is also stated that the appiication is

devoid of deiay.

Led

:-x-

in the light of the Tact that similar claim had been allowed and ihe
applicants are being similarly circumstanced, this QA is ﬁmfared'by the
decision {supra}. In this view of the maiter, as pay and allowances
constituie continuous cause and recurring one, limitation would not apply.

4. In this view of the matter, Q.A. stands disposed of with a direction

to the respondenis {o verify the records of the applicants and in the even

assistance from ar;piican ts regarding production of record is required, the
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applicants should also produce the records, which are available wit

-

scords and thersafier arrears shail be

o

them, {o Taciiitaie verification of the
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{Shanker Raju)
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Member(Jd)
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